CENTRAL "DMNISTRAT IVE TR IBUNAL
1NGAT.OGE BENCH

Second Floor,

Commercial Complex,
Indiranagar, '
BANGALORE- 560 038,

Pated: BFTEE}?QQR

APPLICAT IQN N0:2027/94 and 2035 of 1994,

APPLICANTS:~ Mr,V,Remasubremanian end G.Ramaieh,
V/s.

RESPONDENTS ;- Secretary,Deptt.of Telecommunications,
Neu Delhi and four others,,

Te

1. Sri.Harikrishna S,Holla,
Advocate,No.34/3,11 Floor,
Eifth Mein,Gendhinzgar,
Bangalore-560 009,

2. The Member(Finance),
Deptt.of Telecommunicetions,
Sanchar Bhaven,New Delhi-110001,

3. Sri.M,S,Padmarajeiah,Senior Central
Govt.Stng.Counsel,High Court Bldg,
Bangelore-560 001,

Suhject :— Fou.wa:.djng nf ca

Central Administrative Tribunal,R

Pias of the Order- Passed by the
angalarae,

\\» DEPUTY REGISTRAR

JUDICIAL BRANCHES,

a\ejas
2 - ,Z |



» CENTRAL ADMINISTRATIVE TRIBUNAL
g BANGA LORE BENCH

ORIGINAL APPLICATION Nos.2027/94 AND 2035/94
MONDAY, THIS THE 23RD DAY OF 3JANUARY, 1998

SHRI JUSTICE P.K. SHYAMSUNDAR o+, VICE CHAIRMAN

SHRI T.V. RAMANAN . MEMBER (R)

1e Mr., V. Ramasubramanian,
S/o Late M. Velupillai
aged about 40 years,
Working as Pay & Accounts Officer
(ITI Bills), Office of the Chief
Pay & Accounts Officer, ITI Bills,
Dept. of Telecom, Bangalore-560 016,

2, Mr. G, Ramaiah,
S/o Late Ganga Hanumaiah,
aged about 46 years,
Accounts Officer (Comp)
Vijayanagar Teles Exchange Building,
Bangalore -~ 560 020, N Applicants

(By Advocate Shri H.K.5, Holla)

Vs,

1. Ministry of Comminucations through 2, Dept. of Telscommunications
Secretary, through Member .(Finance),
Dept. of Telecommunications, Sanchar Bhavan,

Sanchar Bhavan, New Delhi~-110 001. New Dslhi - 110 001.

3. Dept. of Personnel & Training through
Secretary, Govte of India,
North Block, New Delhi - 110 001.

4. Dept. of Telecommunications, through
Asst, Director General (TE),
Sanchar Bhavan, New Delhi.

5. The Chief Pay & Accounts Officer (ITI Bills),
Dept. of Telecom, Dporvaninagar, Bangalore-16. «++ Respondents

(By Rdvocate Shri M.5. Padmarasjaiah,
Senior Central Govt. Stg. Counsel)

ORDER

-‘§:t:3§pri Justice P.K. Shyamsundar, Vice Chairmans
=5 ——
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é We have heard the learned counsel for the applicant and

ocunsel, who also wanted some time to file objections. But, we



considered it not necessary to %arsist with this matter in the
light of the decision of this Tribunal rendered in 0.A. No.271/94
and 368/9 to 389/94, referred;to by the applicants herein seeking
for a direction to the Respond#nt No.1, to consider the applicants

to step up their pay on par with that of their juniors.

2. What has t#anspired Bo far is that representations

having bean made to the deparﬁment in that behalf, it would only

be appropriate for the depart@ent to dispose off those representa-
tions and in that process, iffthe applicants werse to get any relief,

they will no longer feel aggrﬁeved.

K Under the circumstances, we think it appropriate to dispose
of these applicatiohs with a 'direction to the respondents to dispose

of the representations made ﬁy the applicants as per Annexures A-1

and A-2, dated 12.10.1994 and 4.10.1994, respactively. The said

representations to be dispospd of by Respondent No.2, Member Finance,
Sanchar Bhavan, Dept. of Telecommunications, etc., stc., within

two months from the date of rsceipt of a copy of this order.

4, wWith the above obéervations,these applications stand

disposed off finally. ‘ \37;72
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( T.V. RAMANAN ) \ ;(P.K.SHYAMSUNDAR)
MEMBER (A) ; VICE CHAIRMAN




Government of India
Ministry of Communicalions
Department of Telecommunications
PAT Bectlion

No.: 50-122'95-PAT pate : 7.4.9 S5

Tno

The Chief g & Accounts OFfficer,

Subjects: 0A No. 2087/94 & 2035%/94 filed by Shri V. Ramasubramani-
um & Others before CAT Bangalore.

The Central Administralive Tribunal Bangalore Bench in ils
Judgement delivered on 3-2-9% in DA 2027/94 & 2035%/%924 filed by
Shri V. Ramasubramanium and G. Ramaiah respecltively, had directed
Lthe Member(F) Department of Telecom. Lo dispose of Lhe represen-
tations - made by the applicants within 2 months from the date of
receipt of a copy of this order. The copy of tLhe order/Judgement
has been recéived by this office on 10-2-9%,

I Am Lherefore directed 10 inform‘ vOu that Lhe
representations of the applicanlts have been considered by
Member (F) Department of Telecom. and following are his findings.

The represenltalion dated 12-10-%94 made by Bhri V.Ramasubra-—
manium, Pay & Accounts Officer, Bangalore for Stepping up of pay
on par with Shri Ratan Chand Chakraborly, Accounts Officer has
been carefully considered. According Lo Lhe represenialtion Shri
Chakraborly who is junior 1o Shri Ramasubramanium was promoled as
Accounts DOfficer wo.e.f 27th June 19924 and his pay had been fiuxed
at Rs. 2750/- with date of next increment on 15t Auguslt 1994 1o
the stage of Rs. 2825/—~. The annexure alttached lo lhe representa-
tion also shows that on these two dales the pay of Shri Ramasu-
bramium was Rs. 30%0/~ i.e. higher than tThe pay of &hri
R.C.Chakrabortys®ince Shri Ramasubramanium is drawing higher pay
than his Junior Shri Chakraborty, lhere is no anomoly and no
occasion for stepping up the pay of Shri Ramasubramanium.

In his representation Shri Ramasubramanium has compared his
pay afler excluding six incrementls witlh thal of Shri Chakraborty

ﬁ
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in order to make oul case f 8 i

N 3 . aan for Qtepplnq o Ther . . s ops
calbic v i . g UpP. |ere 1% no ust -
‘ gubrzx fpr eu§1ud1ﬁg the six advance increments which Shri Jﬁiglw

! dinan1qm .hag stated Lhal he has been drawing from ?wéw  on
zar ? ;For mmgklng the hypothetical comparision. On the cgzc%g?
a%gs Lngn a?th June 1994 and 1st August 1994 Bhri Ramaﬁubramaﬂi;
um®s pay was higher than that of his junior Shri Chakraborty and

accordingly, his representation for sleppin: v of his peé arnol
e creded to. stepping up of his pay cannol

The representation dated 4-10-94 made by Shri G «Rama;aﬁ
Accounts Officer, Rangalore for Stepping up of pay on par wilh
ghri Rattan Chand Chakraborty Aceounts Officer has also %?gn
considered carefully. fAecrording to the representalion Shri Chagf
raborty who 18 junior to Ghri Ramaiah was promoled as Qccoun%g
Officer w.e.f 27th June 1994 and his pay had pean fixed atl
Re.B2750/~ wilh date of nexl increment on 1st August 1954 to. the
stage of Rs 2825/~ The-repreﬁentation also shows thal on rth&ﬁe
two dates The pay of 8hri Ramaiah, which was fixed at Rs.2900/-
on 7-5-92 was higher than the pay of Shri R.C.Chakravorty. Since
Shri Ramaiah is drawing higher pay than his junior Ghri Chakra-
porty, Llhere is no anomoly and no nccasion for stepping up The
pay of Shri Ramaiah .

Shri G. Ramaiah in his represaentation has Lried to compare
his pay afler excluding six increments with that of Shri Chakra-
borty in order to make oul a case for stepping up - There is NO
justification for aucluding the six advance increments which Shri
Ramaiah has stated thal he has been drawing from 75—  onwards
for making the hypothetlical comparision. On the crucial date i.e.
28tk June 1994 and thereafter Shri Ramaiah pay was hiigher UThan
that of his junior Shri Chakraborty and, accordingly his repre-
sentation for stepping up of his pay cannol be acceded to.

The applicants may be informed accordingly.

.

v
( Eudh/Praﬁ/fLm)

Asstt Direclor General (TE)

Copy tLo: The Registrar Hon,ble CAT Bangalore Bench w.r.T 08 No.
2OR7/94 & 203%/94 for kind information.
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